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MINUTES OF THE MEETING No. 2/14 dated   10.4.2013 UNDER  THE CHAIRMANSHIP OF  Shri  V.K. Srivastava, Addl. DG
                               
LIST OF OFFICERS PRESENT IN THE MEETING  IS GIVEN BELOW:- 

 
 

 
1.                  Shri Nand Lal,  Sr. Development Officer, Department of Industrial Policy
            and Promotion, Udyog Bhawan, New Delhi
 
2.                  Shri Tika Ram Majhi, Dy.Director General of Foreign Trade, Norms Committee-IV, Office of DGFT, Udyog Bhawan, New Delhi

 
3.                  Shri G. Saravanan, Foreign Trade Development Officer, Norms Committee – IV, Office of DGFT, Udyog Bhawan, New Delhi.

 
 
The Committee first considered minutes of the ALC Meeting No.1                                                                                                                                                                  
                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                                    /14
for confirmation and confirmed and adopted the same without any change.
 
 
 
Case No M-9
NC No.2/14
Dated 10.4.13

M/ s  Intergrated Defence Products (P) Ltd,
 F.No.01/84/50/342/AM11/DES-IV/
Lic.No.0610019946 dated 3.11.2010

 
The Committee considered the case as per agenda.  The  application was refer to  DIPP for providing the comments.  U.O. issued on 11.4.2013. The case is re-listed for 8.5.2013.
 
 
 
Case No M-10
NC No.2/14
Dated 10.4.13

M/ s  Ajanta Offset & Packaging Ltd, Delhi
 F.No.01/87/50/1019/AM07/DES-IV/
Lic.No.0510183303 dated 15.5.2006

 
 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for wants of comments from the DIPP. U.O. issued on 10.2.2013.  The case is re-listed for 8.5.2013.
 
 
Case No M-11
NC No.2/14
Dated 10.4.13     

M/ s  Kumar Adhesive (P) Ltd, Kolkata
 F.No.01/83/50/1042/AM11/DES-IV
RLA F.No.02/24/40/170/AM11
Lic.No.0210152844 dated 30.12.2010

 
The Committee considered the case as per agenda and based on approval of Norms Committee in its Meeting No.16/87 dated 25.07.2007, on the recommendation of TA, DIPP, dated 25.07.2007, decided to re-consider and approve norms for above authorization, on repeat basis, as under:-
 
EXPORT ITEM: Synthetic Rubber Based Adhesive Bonding Type (Solid Content 22+/-1%) containing Chloroprene Rubber Min. 15.2%
 
Qty: 1,00,000 Litre (90,000 Kg)
 
IMPORT ITEM:
 
1.         Synthetic Rubber Choloprene             13954 Kg
2.         Para Tariary Butyl Phenol                   3884 Kg
3.         Magnisium Oxide                               1942 Kg
 
The above decision would supersede the decision of NC Meeting No.35/83 dated 30.11.2011.
 
This is only for regularization purpose. As the license had already expired, no further imports/exports shall be allowed under this license.     
 
RLA concerned shall take necessary action as per above approval of Norms Committee.
 
 
 
Case No M-12
NC No.2/14
Dated 10.4.13     

M/ s  Glasstech Industries (I) Pvt. Ltd,
 F.No.01/83/162/1080/AM08/DES-IV
RLA F.No.03/94/40/157/AM08
Lic.No.0310430917 dated 29.5.2007

 
The Committee considered the case as per agenda and considered the representation of the firm dated 4.02.2012 and taking into account the clarification/fresh technical comments dated 24.01.2013 of Department of Industrial Policy & Promotion, Committee decided to re-consider the case and allow norms for the remaining left out items (Import Item No. 2, 3 and 4 of authorization), in addition to one
Item of import allowed, vide Meeting No. 14/11 dated 7.7.2010, as under:-
 

S.No. of
License

Export Item Quantity Import Item Quantity

2. 6 MM stopsol super silver
grey (Cut size, each glass
should be less then 1.80
Sq.mt.)

1 Sq. Mt. 6 MM stopsol super silver
grey ( 321x225) Raw
sheets

1.05 Sq. mt.

3. 8 MM Sunenergy clear
tempered (Cut size, each
glass should be less than
1.80 Sq. Mt.)

1 sq. mt. 8 MM Sunenergy clear (
321x225) Raw sheets

1.10 Sq. Mt.

4. 6 MM Plantibel tempered
(Cut size, each glass
should be less than 1.80
Sq. mt.)

1 Sq. mt. 6 MM Plantibel (big size
above 3 Sq. Mt.)

1.10 Sq. Mt.

 
This is only for regularization purpose. As the license had already expired, no further imports/exports shall be allowed under this license
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
Case No M-13
NC No.2/14
Dated 10.4.2013

M/ s Chemocid Impex (P) Ltd, Mumbai
 F.No. 01/83/50/735/AM12/DES-IV
RLA F.No. 03/94/40/656/AM12
 Lic. No. 0310662542 dated  31.10.2011

 
The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of detailed justification for enhancement of norms by  D/o C&PC (Chem.Div.).  The case is re-listed for 8.5.2013.
 
 
 
 
Case No M-14
NC No.2/14
Dated 10.4.2013

M/ s Divine Stone
 F.No. 01/83/162/351/AM13/DES-IV
 

 
Based on the O.M. F.No.13/23/2012-EOU dated 20.09.2012 from EOU Division, Department of Commerce and the subsequent recommendation of Department of Industrial Policy & Promotion (DIPP) vide their Note dated 8.10.2012, Committee decided to agree the wastage norms and communicated the same to EOU, DOC and the fir, vide letter dated 11.10.2012, for fourteen different types of
carved pieces.  Subsequently, Norms Committee considered the request of the firm to fix wastage norms, as per Agenda, for the additional three carved pieces, based on the representation of the firm dated 15.03.2013.  TA, DIPP vide their letter No.7/257/2012-TSW/47 dated 9.4.2013, recommended norms for the additional three carved pieces.  From the recommendation of TA, DIPP, Committee
observed that in stone manufacturing, the wastage is generated during the process of cutting, shaping and intricate carving and broadly the processes involves three stages, as under:-  
 

i)                    Rough Blocks are right angled; (Dressing of the Blocks)
ii)                  Right angles square & rectangular blocks are shaped into variety of shapes of different sizes;
iii)                The shaped pieces are intricately cared.

 
The Committee also noted that the average wastage norms for the additional three carved pieces are shown at 53.96% by the firm and that the wastage is based on input basis.
 
Based on the above, Committee agreed following wastage norms for the additional three carved pieces.
 

S.No. Stone Item Wastage
percentage on
input basis

Wastage
percentage
recommended in
driessing of
blocks and
carving of
shaped pieces

Total wastage
percentage on
input basis

Output wastage

1. Dome 42.80 8.4 51.20 48.80
2. Mandovar 43.35 8.4 51.95 48.05
3. Kaksasan 58.70 8.4 67.1 32.90

 
Committee also directed to send a copy of the above to EOU, Division, DOC, with reference to their O.M.No.13/23/2012-EOU dated 20.9.2012, for further necessary action at their end.
 
 
 
Case No M-15
NC No.2/14
Dated 10.4.13     

M/ s  Silver Oak Labs (P) Ltd, N. Delhi
 F.No.01/83/50/1259/AM07/DES-IV
RLA F.No.05/24/040/     /AM07
Lic.No.0510199601 dated 15.2.2007

 
The Committee considered the cae as per agenda and noted that Technical Authority, DIPP, vide their U.O.No.7/100/2013-TSW/47 dated 9.4.2013, have re-examined the case based on the clarification submitted by the firm vide their letter dated 26.3.2013, stating that the firm has submitted a reply enclosing a declaration that Export Items in the above mentioned Advance License and in approved
drugs formula are the same and one (there is little difference in description in the two).  Similarly, for the import item also, the firm has furnished a declaration that  the nomenclature mentioned in the above authorization and ingredients of the approved formulation are the same and one.  Committee further noted that the TA, DIPP, had called for the sipping bills, export invoice, etc., and declaration for the
quantity export in Kg., as the quantity of export items in the authorization had been mentioned in Numbers.  TA, DIPP, has, accordingly, correlated the same and observed the following quantity:-
 
Export Item No.1        Net  Content   99.00 grams packing
                    No.2        Net Content    74.25 grams packing
                    No.3        Net Content    53.00 grams packing
 
TA, DIPP, has also obtained a copy of the approved formula from Drug Authority, declaration regarding import and export items and felt that the wastage of 0.50% on bulk raw materials claimed by the firm is reasonable.
 
Taking into account all the facts and circumstances mentioned above, Committee decided to re-consider the case and approve norms, as under:-
 

Export Item  
 

S.No. Description of Item Quantity
1. Cooling Foot & Leg Gel (Foot Care Product) 3,00,000 Number
2. Soothing Foot Cream (Foot Care Product) 8,00,000 Number
3. Antiperspirant Foot Cream (Foot Care Product) 1,00,000 Number

 
Import Item
 

S.No. Description of Item Quantity
1. Tube Cooling Foot & Leg Gel (Material of

construction 70% LLDPE / 30% LDPE)
Net to net

2. Tube Soothing Foot Cream (Material of
construction 70% LLDPE/30% LDPE)

Net to net

3. Tube Antiperspirant Foot  Cream (Material of
construction 70% LLDPE/30% LDPE)

Net to net

4. Phenonip/Euxyl K 300 (Propyl parabeen,
Methyl paraben, Isobutyl paraben, Ethyl praben,
Phenoxy)

238.79 Kg

5. Neutral TE (Tetrahydroxy
Propylenhtylenediamine)

268.64 Kg

6. Rosemary Extract (Aq. Based Plant extract) 14.92 Kg
7. Lanette N (Cetearyl Alcohal, Sodium Cetearyl

Sulphate)
6865.16 Kg

8. Emulgin B1 (Ceteareth-12) 703.50 Kg
9. Primrose Extract (Plant Extract). 29.85 Kg
10. Extract Chamonile 20376 29.85 Kg
11. Ess Oil G0030501 cool feet (perfume) 119.39 Kg
12. Chlorohydrol 50% (Aluminium Chlothydrol) 1384.89 Kg
13. Emulgrade 1000 (Cetearyl alcohol, Ceteareth

20)
372.86 Kg

14. Euxyl K 700 (phenoxyethanol, Benzyl alcohol,
Potassium sorbate)

42.61 Kg

15. Extract Withc Hazal 20380 (Plant Extract) 2.66 Kg
16. Peppermint Extract 21295 (Plant Extract) 2.66 Kg
17. Ess oil G0030501 cool feet (Perfume) 10.65 Kg

 
The above decision would supersede the decision by NC vide ALC M.No.  30/83 dated 31.10.2007 and this decision is only for regularization purpose.  As the license had already expired, no further imports and exports will be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
Case No M-16
NC No.2/14
Dated 10.4.13    

M/ s  Silver Oak Labs (P) Ltd, N. Delhi
 F.No.01/83/50/697/AM09/DES-IV
RLA F.No.05/24/040/     /AM07
Lic.No.0510225884 dated 21.8.2008

 
The Committee considered the case as per agenda and noted that the TA, DIPP, vide their  U.O.No.7/100/2013/3-TSW dated 1.4.2013 has re-examined the case.  Committee noted that TA, DIPP, had called for the shipping bills, along with other details and the net quantity of export item was indicated in the shipping bills and TA, DIPP noted the following quantity packing for the export items:-
 
Export Item: 1,2,3 and 6                     : 100 grams packing
                      4 and 5                          : 75 grams packing
 
TA, DIPP, has also obtained details of raw material specification, approved formula from Drug Authority for various talc and other details.  The import items are various perfumes/essential oils used for manufacture of Talc.  The norms for talcum powder are already mentioned at SION A-1758, wherein perfumes at the rate of 0.007 Kg. per Kg. of export of talcum powder (subject to 6% FOB value of
export), has been allowed.
 
Taking into account all the facts and circumstances mentioned above, Committee decided to consider the case for fixation of norms and approve norms,  as the norms have not yet been fixed so far, as under:-
 

Export Item Qty. Import Item Qty. (subject
6% FOB
value of
export)

Midsummer woman Talc
(Talcum Powder)

2,50,000
Nos.

Ess. Oil Cascade E9729769/11
(Fragrance)

175 Kg

Fiordani Gold Talc (Talcum
Powder)

2,00,000
Nos.

Ess Oil AFP 12579 (Fragrance) 120 Kg

Volare Talc (Talcum Powder) 2,50,000
Nos

Trish for talc 164791 (Volare)
(Fragrance)

150 Kg

Deodorising Foot Powder
(Foot Talc)

6,00,000
Nos.

Ess. Oil Cool Feet IG 0030501/06
(Fragrance)

315 Kg

Baby Talc (Talcum Powder) 4,00,000
Nos.

a. Fragrance Baby Touch 247374
(Fragrance)
 
b. Cosflor Small – leaved Lime
(Fragrance)

210 Kg
 
 
90 Kg

Lucia Talc (Talcum Powder) 5,00,000
Nos.

Ess. Oil The look talc G _
0131050/15 for Lucia Talc

350 Kg

    
The decision is only for regularization purpose. As the license had already expired, no further import and exports will be allowed under this license.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 
 

Office of Directorate General of Foreign Trade 
New Delhi -0

------------------------------------------------------------------------------
Para 4.7 Decision(DRAFT)

MEETING NUMBER : 2/83-ALC1/2013 MEETING DATE : 10.04.2013
 

1

Case No.:69/34/83-ALC1/2009 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case approved

HQ File :01/83/050/00654/AM10/ RLA File :10/24/040/00086/AM10/ Lic.No/Date:1010035931
11.11.2009

Defer Date:08.05.2013

Decision : The Committee considered the case as per agenda.  The license unutilized surrendered by firm as informed by firm vide their letter dated 12.04.2013.  Hence, Committee decided to withdraw the case from Agenda.
 

2

Case No.:6/10/83-ALC1/2012 Party Name:RHI CLASIL LTD Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00186/AM13/ RLA File :09/24/040/00645/AM12/ Lic.No/Date:0910051860
22.03.2012

Defer Date:08.05.2013

Decision :The Committee considered the case as per agenda and noted reminder to IRMA, Kolkata issued on 26.3.2013 and to firm on 25.3.2013 has been issued by this office Re-listed for 8.5.2013.
 

3

Case No.:19/10/83-ALC1/2012 Party Name:RHI CLASIL LTD Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00199/AM13/ RLA File :09/24/040/00653/AM12/ Lic.No/Date:0910051916
28.03.2012

Defer Date:08.05.2013

Decision : The Committee considered the case as per agenda and noted reminder to IRMA, Kolkata issued on 26.3.2013 and to firm on 25.3.2013 has been issued by this office Re-listed for 8.5.2013.
 

4

Case No.:56/26/83-ALC1/2012 Party Name:BAJAJ HERBALS PVT. LTD., Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00538/AM13/ RLA File :08/24/040/00007/AM13/ Lic.No/Date:0810110560
10.04.2012

Defer Date:08.05.2013

Decision :Comments awaited from Deptt. of C&PC(PC Div). The case is re-listed for 8.5.2013.
 

5

Case No.:25/26/83-ALC1/2012 Party Name:UNI KLINGER LIMITED, Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00507/AM13/ RLA File :31/83/040/00080/AM13/ Lic.No/Date:3110055178
30.07.2012

Defer Date:08.05.2013

Decision :Reminder to firm dated 29.1.2013 issued by this office. The case is re-listed for 8.5.2013.
 

6

Case No.:48/23/83-ALC1/2012 Party Name:SYNTHITE INDUSTRIES LIMITED Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00448/AM13/ RLA File :10/24/040/00038/AM13/ Lic.No/Date:1010050774
03.08.2012

Defer Date:08.05.2013

Decision :Re-listed for 8.5.2013.
 

7

Case No.:8/26/83-ALC1/2012 Party Name:ITC LIMITED Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00490/AM13/ RLA File :09/24/040/00205/AM13/ Lic.No/Date:0910053416
03.08.2012

Defer Date:08.05.2013

Decision :Comments awaited. Re-listed for 10.4.2013.
 

8

Case No.:49/26/83-ALC1/2012 Party Name:DR AYKAN CHEMICALS PVT LTD Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Approved

HQ File :01/83/050/00531/AM13/ RLA File :05/23/040/00162/AM13/ Lic.No/Date:0510331815
09.08.2012

Defer Date:

Decision : The Committee considered the case as per agenda. Based on the  written recommendation of Deptt. of Bio-technology  vide their U.O.No.BT/IL/05/369/2012-PID   dated 28.3.2013  the Committee decided to approve the case as applied for.
 
RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.

 

9

Case No.:17/26/83-ALC1/2012 Party Name:SMI COATED PRODUCTS PVT. LTD. Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00499/AM13/ RLA File :03/95/040/00395/AM13/ Lic.No/Date:0310706516
28.08.2012

Defer Date:08.05.2013

Decision :Comments awaited. Re-listed for 8.5.2013.
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10

Case No.:61/26/83-ALC1/2012 Party Name:SUDARSHAN CHEMICAL INDUSTRIES LTD Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00543/AM13/ RLA File :31/83/040/00107/AM13/ Lic.No/Date:3110055808
17.09.2012

Defer Date:08.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide letter dated 27.12.2012 and 30.1.2013. The case is re-listed for 8.5.2013.
 

11

Case No.:1/38/83-ALC1/2012 Party Name:MODERN INSECTICIDES LIMITED Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Approved

HQ File :01/83/050/00722/AM13/ RLA File :30/24/040/00037/AM13/ Lic.No/Date:3010089807
05.11.2012

Defer Date:

Decision : The Committee considered the case as per agenda and based on the  written recommendation of Deptt. of C&PC(Chem. Div) vide their U.O.No.15022/8/2010-Ch.II   dated 8.4.2012  the Committee decided to approve the case as under :-
 

Export Item Qty. Import Item Qty.
Lambda-cyhalothrin 2.5% EC 1 Kg 1. Lambda Cyhalothric Acid

2. Metaphenoxy Benzaldehyde
3. Emulsifier
4. Solvent
 

0.021 Kg
0.012 Kg
0.100 Kg
0.872 Kg
 

Piroxofop – Propnyl
(Clodinafop Propargyl 15%
WP)

1 Kg 1. Prop-2-ynyl(R-2[4-(5-chloro-2,
3-difluoropyridine) Phenoxyl]
propionate
2. R+)-2-(4-hydroxyl phenoxy
propionic acid
3. Safner (Cloquintocemexyl)
4. Additive

0.162 Kg
 
 
0.034 Kg
 
0.0375 Kg
0.044 Kg

     RLA concerned may take necessary action under Para 4.7 of HBP as per above decision of NORMS COMMITTEE.
 

12

Case No.:13/40/83-ALC1/2012 Party Name:UNITED PHOSPHORUS LTD. Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00750/AM13/ RLA File :03/95/040/00521/AM13/ Lic.No/Date:0310715358
21.11.2012

Defer Date:08.05.2013

Decision :Comments awaited. Re-listed for 8.5.2013.
 

13

Case No.:10/38/83-ALC1/2012 Party Name:ATUL LIMITED, Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00731/AM13/ RLA File :08/24/040/00288/AM13/ Lic.No/Date:0810116721
07.12.2012

Defer Date:08.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide letter dated 19.3.2013. The case is re-listed for 8.5.2013
 

14

Case No.:11/38/83-ALC1/2012 Party Name:MEGHMANI ORGANICS LTD Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00732/AM13/ RLA File :08/24/040/00307/AM13/ Lic.No/Date:0810116722
07.12.2012

Defer Date:08.05.2013

Decision :Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm vide letter dated 19.3.2013. The case is re-listed for 8.5.2013.
 

15

Case No.:1/50/83-ALC1/2012 Party Name:SAERTEX INDIA PRIVATE LIMITED Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00904/AM13/ RLA File :31/83/040/00175/AM13/ Lic.No/Date:3110056940
30.01.2013

Defer Date:08.05.2013

Decision :The Committee considered the case as per agenda and noted that hard copy from the firm has been received and sent to DIPP on 21.3.2013. The case is re-listed for 8.5.2013.
 

16

Case No.:3/50/83-ALC1/2012 Party Name:PRAKASH CHEMICALS INTERNATIONAL PVT. LIMITED Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case Deferred

HQ File :01/83/050/00906/AM13/ RLA File :34/24/040/00277/AM13/ Lic.No/Date:3410036296
04.03.2013

Defer Date:08.05.2013

Decision :The Committee considered the case as per agenda and decided to defer consideration of the case for four weeks for want of hard copy of application from RLA and firm. The case is re-listed for 8.5.2013
 

17

Case No.:1/2/83-ALC1/2013 Party Name:PARIKH ENTERPRISES PVT. LIMITED Meet No/Date:2/83-ALC1/2013
10.04.2013

Status:Case deferred

HQ File :01/83/050/00001/AM14/ RLA File :08/24/040/00001/AM14/ Lic.No/Date:0810120009
03.04.2013

Defer Date:8.5.2013

Decision :Not listed in this agenda.

  
  
Date:12.04.2013
Place:New Delhi

G. SARAVANAN 
Foreign Trade Development Officer
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